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cent of actual production with 
effect from 1st March. 1987. 

The above measures are intended to 
ensure Dot only evailability of cement but 
also to help the industry to operate at 
economically viable levels and generate 
necessary funds for furtber growth. 

PerformaDee of Govel'DmeDt Ad'foeates 

*734. SHRI KAMAL CHAUDHRY: 
Will tbe Minister of LAW AND JUSTICE 
be pleased to state : 

<a> whether Government are maintaining 
any statistics of tbe number of cases Vion or 
lost by the Central Government advocates; 
and 

(b> the number of Government Advocates 

workins in various High Courts in tbe 
country, Higb Court-wise ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (8) Advocates 
are engaged from out of the panel of lawyers 
maintained by this Ministry to defend the 
Union of India represented by the various 
Ministries. However, some Ministries. like 
tbe Ministry of Railways, the Ministry of 
Finance and the Department of personnel 
and Training maintain their own panel of 
lawyers. It may be difficult to cateBOrise 
cases as won or lost. No Such statistics is 
also being maintained by tbis Ministry. 

(b) The particulars of the panel Counsel 
maintained by this MinistrY are given in tbe 
Statement below. 

Statemeat 

Sl. Name of the bigb Courtsl Number of Govemment 
No. Benches AdvCK:ates/Panols 

1 2 3 

1. Andhra Pradesb Higb Court, Hydorabad 6 

2. Allahabad High Court, Allababad 11 

3. Lucknow Bencb 4 

4. Bombay HiSh Court, Bombay Spec:ial Counsel 10 
Senior Counsel Grade-I 26 
Senior Counsel Grad& II 48 
Junior Counsel 29 

Goa Bencb Nil 

Aurangabad Beach 2 

NalPur Bencb 2 

s. Gauhati Hlgb Court. Gaubati 3 

6. Gujarat Hiab Court, Ahmedabad 4 

7. Himachal Pradesb Hiab Court, Shiml. 1 

8. Jammu and ({ •• mif Hiab CoOt't. 
SriDapr 2 
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Jammo ,Bench ,. Karnataka Hiah Court, Baoaalore 

10. Kerala Hilb Court, Brnakulam 

II. Madby. Pradesb Hiah Court, 
Jabalpur 

Owaliar Bencb 

Indore Bencb 

12. Orissa Higb Court, Cuttack 

13. Patna Hiah Court, Patna 
Rancbi Bench 

14. Punjab and BaryanB BiJb Court, 
Cbandigarb 

15. Rajasthan High Court, Jodbpur 

Jaipur Bench 

16. Siktim High Court. Ganitok 

17. Madras Hiah Court, Madras 

18. Delhi High Court 

19. Calcutta Hiab Court 

...... e .... ne,elopmeat policy I. 
TeleColDlDaDlcatt.l 

*735. SHill RAM DHAN: Will the 
Miniltel' of COMMUNICATIONS be pleased 
to .. to : 
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Senior Counsel 2 

Addl./ Central Government 
Standing Counael 8 

Senior CouDIOl 12 
Central Govemment 
Standilll Counsel 4 

Govt. Pleaders 31 

Special Counsel 12 

Sr. Counsel Gr. I 23 

Sr. CoUDIol Gr. II 39 

Jr. Counsel 32 

Advocates on Record. 19 

<a> whether the Department of 
TelecommunicatioDl bas formulated any 
Research and Development policy; 

(b) if 10, tbe details tbereof; and 
(c) jf Dot, tbe reasoDI therefor ? 


